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IN the central ADMINISTRAT we- THiaUNAL
PRINCIPAL BENCH : nEv. DElHI

O.A. 2024/95

This is the iith day'of Oct. ,1996.

HON'BLE SHRI S.R. ADIGE,K'EMBER(A)
HON'BLE DR.A.VEDAVALU, MEMBtR(J).

S.K, Anand,(J^S No.302i3i)
S/o late Shri S.O. Anand,
R/o SFS Flat No.Sii, G.H.-i3 ,
(G-17Area), Paschinpuri, Applicant,
New Delhi.

(By Advocate Shri K.L.Sharcra)

Versus

1  Union of India through the
Secretary to^^® ̂ °^^South Block
Ministry of Defeoce, South BiocK,
New Delhi.

2. The Engineer-in-Chief,
Army Headquarters,
Kashmir House,
DHQ Post Office,
New Delhi—il.

3. Chief Engineer, Central Command,
Luc know—226002.

4. Chief Enginner,
Luc know Zone,
Luc know (U.P.).

5. Conmander Works Engineers,
112, Respondents.
Agra Cantt. ^

(By Advocate Shri V.S.R.Krishna )

QRDER(Oral)

Ry Hnn'hle ?hr-( S.R. Adjqe ,Memb^y(Aj..

Vi/e have heard Shri K. L. SharoB,

counsel for the applicant and Shri V.S.H.
Krishna, counsel for the respondents.
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ay2^ Both counsel agree that this OA

be disposed of uith a direction to the respondents

to conclude the departmental enquiry as ojtpaditiously

as possible preferably within 6 months from the

date of receipt of the copy of this order, m

directl accordingly,

3^ In this connection Shri Sharma has stated

that the applicant has since retired as O,C,0,S..

E/Plj Agra 9 and as the Head Office of Enginesr-in«

Chief# Army HQ. is located in Delhi# ha prays

that the wenue for departmental enquiry may be

shifted from Agra to Delhi, Shri U,S,R. Krishno

however# states that charges related to tha period

when the applicant was working at Agra# and henco

the veue is required to be kept at Agra,

4, It will be open to the applicant to roako

a representation in this regard to the rsspondants#

for disposal by them in accordance with the extant

rules and instructions,

5^ This 0,A, stands disposed of. No costs,

(Or, A, Vedavalli) (S,R. Adigfa)
rtemberCO) WemberCA)

RB


